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ITEM NO.20               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  144/2023

ASHOK KUMAR RAGHAV                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION )
 
Date : 21-08-2023 This petition was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s)  Mr. Akash Vashishtha, Adv.
                   Mr. Sameer Singh, Adv.
                   Mr. Karan Thakur, Adv.
                   Mr. Vijay Kumar Singh, Adv.
                   Mr. Ajay Nain, Adv.
                   Mr. Anmol Harna, Adv.
                   Ms. Neelam Singh, AOR                   
                   
For Respondent(s)  Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Dr. Arun Kumar Yadav, Adv.
                   Ms. Ameyvikrama Thanvi, Adv.
                   Ms. Shagun Thakur, Adv.
                   Mr. Digvijay Dam, Adv.                   
                   
                   Mrs. Aishwarya Bhati, A.S.G.
                   Ms. Shagun Thakur, Adv.
                   Ms. Ameyavikrama Thanvi, Adv.
                   Mr. Digvijay Dam, Adv.
                   Mr. Arvind Kumar Sharma, AOR                   
                   
                   Mr. Sudarshan Singh Rawat, AOR
                   Mr. Ashutosh Kumar Sharma, Adv.
                   Mr. S. Sunil, Adv.
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2

                   Mr. Sunny Sachi Rawat, Adv.
                   Ms. Saakshi Singh Rawat, Adv.
                   
                   Ms. Radhika Gautam, AOR
                   
                   Mr. Shuvodeep Roy, AOR
                   Mr. Deepayan Dutta, Adv.                   
                   
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Sharma, Adv.                   
                   
                   Mr. Abhimanyu Tewari, AOR
                   Ms. Eliza Bar, Adv.                   
                   
                   Mr. Raghvendra Kumar, AOR
                   Mr. Anand Kumar Dubey, Adv.
                   Mr. Simanta Kumar, Adv.                   
                   
                   Mr. Shreyas Awasthi, Adv.
                   Mr. Bhanu Mishra, Adv.
                   Mr. Saransh Bhardwaj, Adv.
                   Ms. Astha Sharma, AOR
                   
                   

UPON hearing the counsel the Court made the following
                              O R D E R

List the Writ Petition on 28 August 2023.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR
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ITEM NO.31               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).144/2023

ASHOK KUMAR RAGHAV                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION)
 
Date : 10-07-2023 This petition was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Petitioner(s) Mr. Akash Vashishtha, Adv.
                   Mr. Sameer Singh, Adv.
                   Mr. Karan Thakur, Adv.
                   Mr. Vijay Kumar Singh, Adv.
                   Mr. Ajay Nain, Adv.
                   Mr. Anmol Harna, Adv.
                   Ms. Neelam Singh, AOR
                                      
For Respondent(s) Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Dr. Arun Kumar Yadav, Adv.
                   Ms. Ameyvikrama Thanvi, Adv.
                   Ms. Shagun Thakur, Adv.
                   Mr. Digvijay Dam, Adv.                   
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Ms. Shagun Thakur, Adv.
                   Ms. Ameyavikrama Thanvi, Adv.
                   Mr. Digvijay Dam, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                                      
                   Mr. Sudarshan Singh Rawat, AOR
                   Ms. Rachna Gandhi, Adv.
                   Mr. Sunny Sachin Rawat, Adv.
                   Mr. Mohit Kaushik, Adv.
                   Ms. Saakshi Singh Rawat, Adv.
                   
                   Mr. Samir Ali Khan, AOR
                   
                   Mr. Shuvodeep Roy, AOR
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                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Sharma, Adv.                   
                   
                   Mr. Abhimanyu Tewari, AOR
                   Ms. Eliza Bar, Adv.
                                      
                   Mr. Shreyas Awasthi, Adv.
                   Mr. Bhanu Mishra, Adv.
                   Ms. Astha Sharma, AOR

Ms. Radhika Gautam, AOR
                   

UPON hearing the counsel the Court made the following
                              O R D E R

1 Counter affidavits be filed within four weeks.

2 List the Petition on 21 August 2023.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
  DEPUTY REGISTRAR                    ASSISTANT REGISTRAR
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ITEM NO.28               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  144/2023

ASHOK KUMAR RAGHAV                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION )
 
Date : 19-05-2023 This petition was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE K V VISWANATHAN

For Petitioner(s)  Mr. Akash Vashishtha, Adv.
                   Mr. Sameer Singh, Adv.
                   Mr. Karan Thakur, Adv.
                   Mr. Vijay Kumar Singh, Adv.
                   Mr. Ajay Nain, Adv.
                   Mr. Anmol Harna, Adv.
                   Ms. Neelam Singh, AOR
                   
                   
For Respondent(s) Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Dr. Arun Kumar Yadav, Adv.
                   Ms. Ameyvikrama Thanvi, Adv.
                   Ms. Shagun Thakur, Adv.
                   Mr. Digvijay Dam, Adv.                   
                   
                   Mrs. Aishwarya Bhati, A.S.G.
                   Mr. Digvijay Dam, Adv.
                   Ms. Shagun Thakur, Adv.
                   Ms. Ameyavikrama Thanvi, Adv.
                   Mr. Arvind Kumar Sharma, AOR                   
                   
                   Mr. Sudarshan Singh Rawat, AOR
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                   Mr. Sudarshan Singh Rawat, Adv.                 
                   
                   Mr. Abhimanyu Jhamba, Adv.
                   Ms. Thonpinao Thangal, Adv.
                   Mr. Shivam Prashar, Adv.
                   Ms. Hatnei Mawi, Adv.
                   Mr. Samir Ali Khan, AOR                   
                   
                   Mr. Shuvodeep Roy, AOR
                   Mr. Sai Shashank, Adv.
                   Mr. Deepayan Dutta, Adv.                   
                   
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Sharma, Adv.
                   Ms. Anupama Ngangom, Adv.                   
                   
                   Mr. Abhimanyu Tewari, AOR
                   Ms. Eliza Bar, Adv.                   
                   
                   Ms. Ripul Swati Kumari, Adv.
                   Mr. Bhanu Mishra, Adv.
                   Mr. Devvrat Singh, Adv.
                   Ms. Astha Sharma, AOR

UPON hearing the counsel the Court made the following
                              O R D E R

1 Counsel  appearing  on  behalf  of  the  Union  of  India  states  that  the  counter

affidavit would be filed positively within a period of three weeks.

2 The  States  who  are  respondents  to  these  proceedings  shall  also  file  their

affidavits in the meantime.

3 List the Writ Petition on 10 July 2023.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR
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ITEM NO.37               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).144/2023

ASHOK KUMAR RAGHAV                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION)
 
Date : 17-04-2023 This petition was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE J.B. PARDIWALA

For Petitioner(s) Mr. Akash Vashishtha, Adv.
                   Mr. Sameer Singh, Adv.
                   Mr. Karan Thakur, Adv.
                   Mr. Vijay Kumar Singh, Adv.
                   Mr. Ajay Nain, Adv.
                   Mr. Anmol Harna, Adv.
                   Ms. Neelam Singh, AOR
                                      
For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
                   Mr. Digvijay Dam, Adv.
                   Ms. Ameyavikrama Thanvi, Adv.
                   Ms. Shagun Thakur, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                                      
                   Mr. Sudarshan Singh Rawat, AOR
                   Mr. Vikas Negi, Adv.
                   Ms. Saakshi Singh Rawat, Adv.
                                      
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karun Sharma, Adv.
                   Ms. Anupama Ngangom, Adv.
                                      
                   Mr. Abhimanyu Tewari, AOR
                   Ms. Eliza Bar, Adv.
                                      
                   Ms. Astha Sharma, AOR
                   Mr. Srisatya Mohanty, Adv.
                   Ms. Anju Thomas, Adv.
                   Mr. Sanjeev Kaushik, Adv.
                   Ms. Mantika Haryani, Adv.
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                   Mr. Shreyas Awasthi, Adv.
                   Mr. Himanshu Chakravarty, Adv.
                   Ms. Ripul Swati Kumari, Adv.
                   Mr. Bhanu Mishra, Adv.
                   Mr. Devvrat Singh, Adv.
                   Ms. Muskan Surana, Adv.
                   

UPON hearing the counsel the Court made the following
                              O R D E R

1 Four weeks’ time is granted for filing counter affidavit.

2 List the petition on 19 May 2023.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
  DEPUTY REGISTRAR                    ASSISTANT REGISTRAR
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ITEM NO.37               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).144/2023

ASHOK KUMAR RAGHAV                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION)
 
Date : 20-03-2023 This petition was called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE J.B. PARDIWALA

For Petitioner(s) Ms. Neelam Singh, AOR
                   Mr. Akash Vashishtha, Adv.
                   Mr. Sameer Singh, Adv.
                   Mr. Karan Thakur, Adv.
                   Mr. Vijay Kumar Singh, Adv.
                   Mr. Ashish Sheoran, Adv.
                   Mrs. Reena Devi, Adv.
                   Mr. Sukesh Kumar Mishra, Adv.
                                      
For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
                   Ms. Amiyavikrama Thanvi, Adv.
                   Ms. Shagun Thakur, Adv.
                   Mr. Digvijay Dam, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                                      
                   Mr. Abhimanyu Tewari, AOR
                   Ms. Eliza Bar, Adv.

Mr. Sudarshan Singh Rawat, AOR                 

UPON hearing the counsel the Court made the following
                              O R D E R

1 Counter affidavit by the Union of India be filed within three weeks.

2 List the petition on 17 April 2023.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
  DEPUTY REGISTRAR                    ASSISTANT REGISTRAR
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ITEM NO.18               COURT NO.1               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  144/2023

ASHOK KUMAR RAGHAV                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(FOR ADMISSION )
 
Date : 17-02-2023 This petition was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE J.B. PARDIWALA

For Petitioner(s)  Ms. Neelam Singh, AOR
                   Mr. Akash Vashishtha, Adv.
                   Mr. Sameer Singh, Adv.
                   Mr. Karan Thakur, Adv.
                   Mr. Vijay Kumar Singh, Adv.
                   Mr. Ashish Sheoran, Adv.
                   Mrs. Reena Devi, Adv.
                   Mr. Sukesh Kumar Mishra, Adv.
                   
                   
For Respondent(s)
                    

UPON hearing the counsel the Court made the following
                              O R D E R

1 Issue notice returnable on 20 March 2023.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
  AR-CUM-PS ASSISTANT REGISTRAR
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ITEM NO.17               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No. 107559/2021 - EX-PARTE STAY
IA No. 107561/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 107555/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 119776/2022 - EXEMPTION FROM FILING O.T.
IA No. 107557/2021 - PERMISSION TO FILE LENGTHY LIST OF DATES)
 
Date : 19-12-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)                    
                   Mr. Colin Gonsalves, Sr. Adv.
                   Ms. Tanya Agarwal, Adv.
                   Mr. Zain Haider, Adv.
                   Mr. Satya Mitra, AOR                   
                   
For Respondent(s)                    
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Suhashini Sen, Adv.
                   Ms. Chitrangda Rashtravara, Adv.
                   Ms. Swarupama Chaturvedi, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. B K Satija, Adv.    
                   Dr. N. Visakamurthy, AOR               
                   
                   Ms. Vanshaja Shukla, AOR
                   Ms. Ankeeta Appanna, Adv.
                   Ms. Anubha Dhulia, Adv. 

1
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          UPON hearing the counsel the Court made the following
                             O R D E R

We direct the appellants to produce a copy of the

Original Application as well as counter/reply filed to

the Original Application.  We also direct the appellants

to file a copy of the Original Application filed earlier

The  documents  shall  be  filed  within  a  period  of  four

weeks.

List for hearing on 5th February, 2205.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

2
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ITEM NO.22               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL NO(S). 5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No. 107559/2021 - EX-PARTE STAY, IA No. 107561/2021 - EXEMPTION
FROM FILING AFFIDAVIT, IA No. 107555/2021 - EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT, IA No. 119776/2022 - EXEMPTION FROM
FILING O.T. AND IA No. 107557/2021 - PERMISSION TO FILE LENGTHY
LIST OF DATES)
 
Date : 05-12-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)   Mr. Colin Gonsalves, Sr. Adv.
                   Ms. Tanya Agarwal, Adv.
                   Mr. Manik Gupta, Adv.
                   Mr. Satya Mitra, AOR
                   
For Respondent(s)  Ms. Aishwarya Bhati, A.S.G.

Ms. Archana Pathak Dave, A.S.G.
Ms. Ruchi Kohli, Sr. Adv.
Ms. Swarupama Chaturvedi, Sr. Adv.

                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Suhashini Sen, Adv.
                   Ms. Chitrangda Rashtravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. B K Satija, Adv.
                   Ms. Vanshaja Shukla, AOR
                   Ms. Ankeeta Appanna, Adv.
                   Ms. Rachna Gandhi, Adv.
                   
                   Mrs. Aishwarya Bhati, A.S.G.

Mrs. Archana Pathak Dave, A.S.G.
Mrs. Ruchi Kohli, Sr. Adv.
Mrs. Swarupama Chaturvedi, Sr. Adv.

                   Mrs. Suhashini Sen, Adv.
                   Mrs. Chitrangda Rashtravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. B.K. Satija, Adv.
                   Dr. N. Visakamurthy, AOR

1
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          UPON hearing the counsel the Court made the following
                             O R D E R

List on 19th December, 2024.

(ASHISH KONDLE)                                 (ANU BHALLA)
COURT MASTER (SH)                             COURT MASTER (NSH)

2

113 233



ITEM NO.29               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No. 107559/2021 - EX-PARTE STAY, IA No. 107561/2021 - EXEMPTION
FROM FILING AFFIDAVIT, IA No. 107555/2021 - EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT, IA No. 119776/2022 - EXEMPTION FROM
FILING O.T. AND IA No. 107557/2021 - PERMISSION TO FILE LENGTHY
LIST OF DATES)
 
Date : 19-11-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)   Mr. Colin Gonsalves, Sr. Adv.
                   Ms. Tanya Agarwal, Adv.
                   Mr. Satya Mitra, AOR
                   
For Respondent(s)  Ms. Aishwarya Bhati, A.S.G.

Ms. Archana Pathak Dave, A.S.G
Ms. Ruchi Kohli, Sr. Adv.
Ms. Swarupama Chaturvedi, Sr. Adv.

                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Suhashini Sen, Adv.
                   Ms. Chitrangda Rashtravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. B K Satija, Adv.
                   Ms. Vanshaja Shukla, AOR
                   Ms. Ankeeta Appanna, Adv.
                   Ms. Rachna Gandhi, Adv.
                   
                   Mrs. Aishwarya Bhati, A.S.G.

Ms. Archana Pathak Dave, A.S.G
Ms. Ruchi Kohli, Sr. Adv.
Ms. Swarupama Chaturvedi, Sr. Adv.

                   Mrs. Suhashini Sen, Adv.
                   Mrs. Chitrangda Rashtravara, Adv.
                   Mr. Raghav  Sharma, Adv.
                   Mr. B.K. Satija, Adv.
                   Dr. N. Visakamurthy, AOR
                   

1
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         The Court made the following
                             O R D E R

Not taken up.

List on 5th December, 2024.

(ASHISH KONDLE)                                 (AVGV RAMU)
COURT MASTER (SH)                             COURT MASTER (NSH)

2
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ITEM NO.29               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No. 107559/2021 - EX-PARTE STAY, IA No. 107561/2021 - EXEMPTION
FROM FILING AFFIDAVIT, IA No. 107555/2021 - EXEMPTION FROM FILING 
C/C OF THE IMPUGNED JUDGMENT, IA No. 119776/2022 - EXEMPTION FROM 
FILING O.T. AND IA No. 107557/2021 - PERMISSION TO FILE LENGTHY 
LIST OF DATES)
 
Date : 24-09-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)   Mr. Colin Gonsalves, Sr. Adv.
                   Ms. Tanya Agarwal, Adv.
                   Mr. Satya Mitra, AOR
                   
For Respondent(s)  Ms. Aishwarya Bhati, A.S.G.

Ms. Archana Pathak Dave, A.S.G.
Ms. Ruchi Kohli, Sr. Adv.
Ms. Swarupama Chaturvedi, Sr. Adv.

                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Suhashini Sen, Adv.
                   Ms. Chitrangda Rashtravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. B K Satija, Adv.
                   
                   Ms. Vanshaja Shukla, AOR
                   Ms. Ankeeta Appanna, Adv.
                   Ms. Anubha Dhulia, Adv.
                   

Mrs. Aishwarya Bhati, A.S.G.
Ms. Archana Pathak Dave, A.S.G.
Ms. Ruchi Kohli, Sr. Adv.
Ms. Swarupama Chaturvedi, Sr. Adv.

                   Mrs. Suhashini Sen, Adv.
                   Mrs. Chitrangda Rashtravara, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. B.K. Satija, Adv.
                   Dr. N. Visakamurthy, AOR

1

Digitally signed by
ASHISH KONDLE
Date: 2024.09.25
12:06:00 IST
Reason:
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          UPON hearing the counsel the Court made the following
                             O R D E R

List on 19th November, 2024.

(ASHISH KONDLE)                                 (AVGV RAMU)
COURT MASTER (SH)                            COURT MASTER (NSH)

2
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ITEM NO.37               COURT NO.11               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No. 107559/2021 - EX-PARTE STAY
IA No. 107561/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 107555/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
IA No. 119776/2022 - EXEMPTION FROM FILING O.T.
IA No. 107557/2021 - PERMISSION TO FILE LENGTHY LIST OF DATES)
 
Date : 18-07-2023 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Appellant(s)
                   Mr. Colin Gonsalves, Sr. Adv.
                   Mr. Satya Mitra, AOR
                   Ms. Tanya Agarwal, Adv.                   
                   
For Respondent(s)                    
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Suhashini Sen, Adv.
                   Ms. Ruchi Kohli, Adv.
                   Ms. Archana Pathak Dave, Adv.
                   Ms. Chitrangda Rashtravara, Adv.
                   Mr. Rohan Gupta, Adv. 
                   Mr. Rustam Singh Chauhan,Adv.                  
                   
                   Ms. Vanshaja Shukla, AOR
                   Ms. Ankeeta Appanna, Adv.
                   Ms. Madhura Chitnis, Adv.                   
                   
                   Mrs. Aishawarya Bhati, A.S.G.
                   Mrs. Ruchi Kohli, Adv.
                   Mr. B K Satija, Adv.
                   Mrs. Swarupama Chaturvedi, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                   

1

Digitally signed by
Anita Malhotra
Date: 2023.07.20
17:05:07 IST
Reason:

Signature Not Verified
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          UPON hearing the counsel the Court made the following
                             O R D E R

Our  attention  is  invited  to  paragraph  11  of  the

impugned judgment.  The stand taken by the respondent-

Union  of  India  in  the  form  of  an  affidavit  filed  on

behalf of the respondent No.3-Ministry of Jal Shakti is

that  the  exercise  in  terms  of  directions  issued  in

paragraph  No.11  of  the  impugned  order  passed  by  the

National Green Tribunal was undertaken and the outcome of

the  said  exercise  is  reflected  in  the  Minutes  of  the

meeting held on 17th August, 2022, a copy of which has

been annexed to the said affidavit.  

Before we go into the merits of the impugned order

of the National Green Tribunal, it is necessary for us to

scrutinize whether the exercise undertaken by the Union

of India is in terms of paragraph No.11 of the impugned

order or not.  We are not foreclosing the challenge by

the appellants to the impugned order.  However, with a

view to examine whether directions contained in paragraph

No.11  have  been  complied  with  or  not,  we  permit  the

appellants  to  file  an  Interlocutory  Application

incorporating their objections to the exercise undertaken

in  terms  of  the  Minutes  of  the  meeting  held  on  17th

August, 2022.

2
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We make it clear that all the objections which the

appellants want to raise about the exercise done in the

form  of  Minutes  dated  17th  August,  2022  may  be

incorporated in the IA.

The application to be filed within one week.

Time of two weeks is granted to the respondent-Union

of India to file its response, if any.

List the matter on 5th September, 2023.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

3
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ITEM NO.41               COURT NO.15               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)
(IA No. 107559/2021 - EX-PARTE STAY
 IA No. 107561/2021 - EXEMPTION FROM FILING AFFIDAVIT
 IA No. 107555/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT
 IA No. 119776/2022 - EXEMPTION FROM FILING O.T.
 IA No. 107557/2021 - PERMISSION TO FILE LENGTHY LIST OF DATES)
 
Date : 12-05-2023 This matter was called on for hearing today.
CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE RAJESH BINDAL

For Appellant(s)   Mr. Satya Mitra, AOR
                   Mr. Colin Gonsalves, Sr. Adv.
                   Ms. Tanya Agrawal, Adv.
                   
                   
For Respondent(s)  Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Suhashini Sen, Adv.
                   Ms. Ruchi Kohli, Adv.
                   Ms. Archana Pathak Dave, Adv.
                   Ms. Chitrangda Rashtravara, Adv.                
                   
                   Ms. Vanshaja Shukla, AOR
                   Mr. Abhishek Chaterjee, Adv.
                   Mr. Vikas Negi, Adv.                   
                   
                   Mrs. Aishwarya Bhati, A.S.G.
                   Ms. Ruchi Kohli, Adv.
                   Mrs. Swarupama Chaturvedi, Adv.
                   Mr. B K Satija, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. Arvind Kumar Sharma, AOR                 
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

List on 18.07.2023.

(INDU MARWAH)                                   (AVGV RAMU)
COURT MASTER (SH)                            COURT MASTER (NSH)

Digitally signed by
SNEHA DAS
Date: 2023.05.13
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ITEM NO.802               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

 
Date : 17-04-2023 This appeal was mentioned today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Appellant(s)
                    Mr. Satya Mitra, AOR
                   
For Respondent(s)
                    Mr. Gurmeet Singh Makker, AOR
                   Ms. Vanshaja Shukla, AOR
                   Mr. Arvind Kumar Sharma, AOR
                   

          UPON hearing the counsel the Court made the following
                             O R D E R

Not to be deleted from the notified date i.e. 11th May, 2023.

(SONIA BHASIN)                                  (VIRENDER SINGH)
COURT MASTER (SH)                                  BRANCH OFFICER

Digitally signed by
SONIA BHASIN
Date: 2023.04.17
18:42:27 IST
Reason:

Signature Not Verified
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ITEM NO.44               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No.107555/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 03-01-2023 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, ASG

Ms. Ruchi Kohli, Adv. 
Ms. Swarupama Chaturvedi, Adv. 
Mr. B.K. Satija, Adv. 
Mr. Raghav Sharma, Adv. 

                    Mr. Gurmeet Singh Makker, AOR

                   
                   Ms. Vanshaja Shukla, AOR
                   Mr. Abhishik Chaterjee, Adv.
                   Ms. Rachna Gandhi, Adv.
                   
                   Mr. Arvind Kumar Sharma, AOR
                   

          UPON hearing the counsel the Court made the following
                             O R D E R

List on 07.02.2023 (NMD).

(VIRENDER SINGH)     (ASHWANI KUMAR)    
BRANCH OFFICER ASTT. REGISTRAR-cum-PS 

Digitally signed by
Ashwani Kumar
Date: 2023.01.04
16:47:55 IST
Reason:

Signature Not Verified
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ITEM NO.17               COURT NO.8               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No.107555/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 13-10-2022 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE C.T. RAVIKUMAR

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Swarupama Chaturvedi, Adv. 

Ms. Ruchi Kohli, Adv. 
Mr. B.K. Satija, Adv. 
Mr. Raghav Shrma, Adv. 

     Mr. Arvind Kumar Sharma, AOR
                    Mr. Gurmeet Singh Makker, AOR

                    Ms. Vanshaja Shukla, AOR
                 
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

In view of the letter circulated by the learned counsel for

the respondents, list on 17.11.2022. 

 (MONIKA DEY) (ASHWANI KUMAR) 
COURT MASTER (NSH) ASTT. REGISTRAR-cum-PS 

Digitally signed by
NEETA SAPRA
Date: 2022.10.15
11:48:24 IST
Reason:

Signature Not Verified
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ITEM NO.16               COURT NO.9               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         APPELLANT(S)

                                VERSUS

UNION OF INDIA & ORS.                              RESPONDENT(S)

(IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 22-09-2022 This appeal was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, Ld. ASG

Ms. Archana Pathak Dave, Adv. 
Ms. Ruchi Kohli, Adv. 
Mr. Rustam Singh Chauhan, Adv. 

                    Mr. Gurmeet Singh Makker, AOR

                    Ms. Vanshaja Shukla, AOR
Mr. Sajal Singhai, Adv. 

Ms. Aishwarya Bhati, Ld. ASG
Ms. Swarupma Chaturvedi, Adv. 
Mr. B.K. Satija, Adv. 
Ms. Ruchi Kohli, Adv.
Mr. Raghav Sharma, Adv. 

                    Mr. Arvind Kumar Sharma, AOR
                    
          UPON hearing the counsel the Court made the following
                             O R D E R

List on 13.10.2022. 

 (POOJA SHARMA)                                  (MONIKA DEY)
COURT MASTER (SH)                              COURT MASTER (NSH)

Digitally signed by
POOJA SHARMA
Date: 2022.09.24
14:11:35 IST
Reason:

Signature Not Verified
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ITEM NO.21               COURT NO.9               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 01-09-2022 This appeal was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s)   Mr. Gurmeet Singh Makker, AOR

                    Ms. Vanshaja Shukla, AOR
Ms. Rachna Gandhi, Adv. 
Mr. Sajal Singhai, Adv. 

Ms. Aishwarya Bhati, ASG
Ms. Suhashini Sen, Adv. 
Mr. Mehul Gupta, Adv. 
Mr. R.S. Chauhan, Adv. 
Mr. B.K. Satija, Adv. 
Ms. Ruchi Kohli, Adv. 
Ms. Sakshi Singh, Adv. 
Mr. G.S. Makker, AOR
Ms. Swarupama Chaturvedi, Adv. 
Mr. Raghav Sharma, Adv. 
Ms. Archana Pathak Dave, Adv. 

                    Mr. Arvind Kumar Sharma, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

List on 22.09.2022. 

(MONIKA DEY)                                 (ASHWANI THAKUR)
COURT MASTER (NSH) ASTT. REGISTRAR-cum-PS 

Digitally signed by
POOJA SHARMA
Date: 2022.09.02
18:42:12 IST
Reason:

Signature Not Verified
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ITEM NO.15               COURT NO.11               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA No.107555/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 24-08-2022 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, ASG

Ms. Swarupama Chaturvedi, Adv. 
Mr. B.K. Satija, Adv. 
Ms. Ruchi Kohli, Adv. 
Mr. Raghav Sharma, Adv. 
Mr. Arvind Kumar Sharma, AOR
Ms. Suhashini Sen, Adv. 
Mr. Mehul Gupta, Adv. 
Mr. Rustam Singh Chauhan, Adv. 

                    Mr. Gurmeet Singh Makker, AOR

                    Ms. Vanshaja Shukla, AOR
Mr. Vikas Negi, Adv. 
Mr. Sajal Singhai, 

                    Mr. Arvind Kumar Sharma, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

List on 01.09.2022. 

(MONIKA DEY)                                 (ASHWANI THAKUR)
COURT MASTER (NSH) ASTT. REGISTRAR-cum-PS 

Digitally signed by
Rajni Mukhi
Date: 2022.08.25
17:12:48 IST
Reason:

Signature Not Verified
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1

ITEM NO.13               COURT NO.12               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         APPELLANT(S)

                                VERSUS

UNION OF INDIA & ORS.                              RESPONDENT(S)

(IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 20-07-2022 This appeal was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE C.T. RAVIKUMAR

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, Ld. ASG (NP)

Ms. S. Sen, Adv.
Ms. Ruchi Kohli, Adv. 
Ms. Archana Pathak, Adv.  
Mr. Mehul Gupta, Adv. 
Mr. Rustam Singh Chauhan, Adv. 

                    Mr. Gurmeet Singh Makker, AOR

                    Ms. Vanshaja Shukla, AOR
Ms. Rachna Gandhi, Adv. 
Mr. Sajal Singhai, Adv. 

Ms. Aishwarya Bhati, Ld. ASG (NP)
Ms. Swarupama Chaturvedi, Adv. 
Ms. Ruchi Kohli, Adv. 
Mr. B.K. Satija, Adv. 
Mr. Raghav Sharma, Adv. 

                    Mr. Arvind Kumar Sharma, AOR
                    

Digitally signed by
POOJA SHARMA
Date: 2022.07.21
19:08:20 IST
Reason:

Signature Not Verified
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2

          UPON hearing the counsel the Court made the following
                             O R D E R

Learned  Counsel  for  the  appellants  wants  time  to  file

rejoinder affidavit. 

List on 24.08.2022.

 (POOJA SHARMA)   (MONIKA DEY)    
COURT MASTER (SH) COURT MASTER (NSH)
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C.A. No. 5025/2021

ITEM NO.14               COURT NO.13               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         APPELLANT(S)

                                VERSUS

UNION OF INDIA & ORS.                              RESPONDENT(S)

(IA No.107555/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 20-04-2022 This appeal was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   

For Respondent(s) Ms. Aishwarya Bhati, Ld. ASG,
Ms. Archana Pathak Dave, Adv. 
Ms. Suhashini Sen, Adv. 
Ms. Ruchi Kohli, Adv. 
Mr. Mehul M. Gupta, Adv. 
Mr. Aniruddha Purushotham, Adv. 
Mr. Rustam Singh Chauhan, Adv. 

                    Mr. Gurmeet Singh Makker, AOR

                    Ms. Vanshaja Shukla, AOR
Mr. Vikas Negi, Adv. 
Mr./Ms. Sajal S., Adv. 

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Ms.  Aishwarya  Bhati,  Ld.  ASG  is  appearing  on  behalf  of

respondent nos. 1 and 3. Counter affidavit has already been filed

1

Digitally signed by
POOJA SHARMA
Date: 2022.04.21
18:59:01 IST
Reason:

Signature Not Verified

130 250



C.A. No. 5025/2021

on behalf of respondent no.1.  She wants time to file counter

affidavit on behalf of respondent no.3. 

Counter  affidavit  be  filed  within  a  period  of  four  weeks.

Rejoinder  affidavit  be  filed  within  a  period  of  two  weeks

thereafter, if so advised.  

List on 20th July, 2022.

 (POOJA SHARMA)                                  (BEENA JOLLY)
COURT MASTER (SH)                               COURT MASTER (NSH)
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ITEM NO.37     Court 13 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 16-03-2022 This appeal was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv.
Ms. Tanya Agarwal, Adv.

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, Ld. ASG
                    Mr. Gurmeet Singh Makker, AOR

Ms. Suhasini Sen, Adv.
Ms. Ruchi Kohli, Adv.
Ms. Archana Pathak Dave, Adv.
Mr. Mehul Gupta, Adv.

                    Ms. Vanshaja Shukla, AOR
Mr. Ashutosh Sharma Adv.
Mr. Sajal Singhai Adv.

                    
          UPON hearing the counsel the Court made the following
                             O R D E R

Learned  Counsel  for  the  respondent(s)  wants  time  to  file

counter affidavit.

Let counter affidavit be filed within a period of two weeks. 

Rejoinder  affidavit,  if  any,  be  filed  within  one  week

thereafter. 

List on 20.04.2022 (NMD).

 (POOJA SHARMA)                                  (BEENA JOLLY)
COURT MASTER (SH)                              COURT MASTER (NSH)

Digitally signed by
Charanjeet kaur
Date: 2022.03.16
17:47:16 IST
Reason:

Signature Not Verified
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ITEM NO.37     Court 14 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         APPELLANT(S)

                                VERSUS

UNION OF INDIA & ORS.                              RESPONDENT(S)

(IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 03-01-2022 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv.
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, Ld. ASG

Mr. G. S. Makker, AOR
Ms. Suhashini Sen, Adv.
Ms. Ruchi Kohli, Adv.
Ms. Archana Pathak Dave, Adv.
Mr. Mehul M Gupta, Adv.

                    Ms. Vanshaja Shukla, AOR

Ms.  Rachna Gandhi Adv. 
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

In view of the letter circulated by the learned Counsel for 

the respondent no.2, State of Uttarakhand seeking adjournment for 

filing counter affidavit, list after three weeks. 

 (POOJA SHARMA)                                  (BEENA JOLLY)
COURT MASTER (SH)                              COURT MASTER (NSH)

Digitally signed by
Charanjeet kaur
Date: 2022.01.04
16:29:54 IST
Reason:
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ITEM NO.11               COURT NO.14               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  5025/2021

KESHAR SINGH PANWAR & ORS.                         APPELLANT(S)

                                VERSUS

UNION OF INDIA & ORS.                              RESPONDENT(S)

(IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 23-11-2021 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Colin Gonsalves, Sr. Adv. 
Ms. Tanya Agarwal, Adv. 

                    Mr. Satya Mitra, AOR
                   
For Respondent(s) Ms. Aishwarya Bhati, Ld. ASG

Mr. Gurmeet Singh Makker, AOR
Ms. Suhashini Sen, Adv. 
Ms. Ruchi Kohli, Adv. 
Ms. Archana Pathak Dave, Adv. 
Mr. Mehul Gupta, Adv. 

                    Ms. Vanshaja Shukla, AOR

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

In view of the letter circulated by the learned Counsel for

the respondent no.2 seeking adjournment to file counter affidavit,

list the matter after four weeks. 

 (POOJA SHARMA)                                  (BEENA JOLLY)
COURT MASTER (SH)                              COURT MASTER (NSH)

Digitally signed by
Anita Malhotra
Date: 2021.11.23
17:23:01 IST
Reason:

Signature Not Verified
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ITEM NO.44     Court 14 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(  IA  No.107555/2021-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 04-10-2021 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Colin Gonsalves, Sr.Adv
Ms. Tanya Agarwal, Adv

                    Mr. Satya Mitra, AOR
                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

As per office report dated 01.10.2021, service is complete but

no one has put in appearance on behalf of the respondents. 

List on 23.11.2021.

(NIRMALA NEGI)                                  (BEENA JOLLY)
COURT MASTER (SH)                             COURT MASTER (NSH)

Digitally signed by
NEETU KHAJURIA
Date: 2021.10.05
17:53:51 IST
Reason:

Signature Not Verified
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ITEM NO.3     Court 14 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  5025/2021

KESHAR SINGH PANWAR & ORS.                         Appellant(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

( IA No.107555/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.107559/2021-EX-PARTE STAY and IA No.107561/2021-
EXEMPTION FROM FILING AFFIDAVIT and IA No.107557/2021-PERMISSION TO
FILE LENGTHY LIST OF DATES )
 
Date : 06-09-2021 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Colin Gonsalves, Sr.Adv.
Ms. Tanya Agarwal, Adv.

                    Mr. Satya Mitra, AOR
                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

This Court vide order dated 13th July, 2018 in Civil Appeal

Nos.2366-2367 of 2018 observed as under:

“We find from the record that the names of such
persons are mentioned at page 144 in the letter
dated 07.08.2017. As per the order of the NGT,
approval of the Ministry of Water Resources is
also  required.  It  would  be  in  the  fitness  of
things that the aforesaid draft plan which had
been prepared by the Committee is looked into and
scrutinized  by  the  persons  mentioned  in  the
letter  dated  07.08.2017.  While  considering  the
issue  of  approval,  the  Ministry  of  Water
Resources  shall  have  the  same  scrutinized  from
among  the  persons  who  were  suggested  by  the
Ministry itself.”

Digitally signed by
NEETU KHAJURIA
Date: 2021.09.07
17:57:00 IST
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Mr.Colin Gonsalves, learned senior counsel for the appellants

submitted that the Tribunal, without taking into consideration the

grievance of the appellants directed the MOEF & CC who is a wrong

doer, to consider the use of 11 members Committee and amendment be

made, if necessary.

Learned senior counsel submits that what being observed in

paragraph 11 and its operative part of the order impugned is not in

conformity with what was observed by this Court in its Order of

which reference has been made and that needs to be interfered by

this Court.

Issue notice, returnable on 04.10.2021. 

Dasti service, in addition, is permitted.

(NIRMALA NEGI)                                  (BEENA JOLLY)
COURT MASTER (SH)                             COURT MASTER (NSH)

137 257


